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-recommendationg contained in the
Twenty-second Report of the Commit-
tee on Food Corporation of India
(Ministry of Agriculture—Department
of Fpod),

12.97 hrs,

"CALLING ATTENTION TO MATAER
QF URGENT PUBLIC IMPORTANCE

TEAGRTED OVERLOADING OF PASSENGERS
OF INDIAN AIRLINES FLIGHTS
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THE MINISTER OF STATE IN TEHE
MINISTRY OF TOURISM AND CIVIL
AVIATIATION (SHRI XHURSHEED
ALAM KHAN): An incident relating
10 the Indian Airlines having carried
excess passengers on the seclor
Ranchi-Patna on 11th February, 1982
was brought to the notlice oi the Gov-
ernment, As already explained in
response to the Starred Question No.
283 in the:Lok Sabha on 12-3-82, in
one of itg flights Indian Airlines had
carried 7 passengers in excess of its
capacity over the gector Ranchi-Patna
on B-737 operating flight IC-410 Cal-
cuilta /Ranchi/Patna /Lucknow/Delhi
on 11th February, 1982, Two of the
passengers were accemmodated in the
cockpil. Five other passengers were
accommodated in the cabin. The pre-
liminary investigations made into this
incident revealed that the flight was
inadvertantly over-bcoked ex-Ranchi
due to an error by Tratfic Assistant at
Zl'\"anchii City Booking Office.
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2. Disciplinary proceedings have
been initiated by Indian Airlines
against the erring staff. A senior offi-
cer of the Eastern Regional Office of
the Indian Airlines ig conducting the
inquiry, Director General of Civil
Aviation has also initiated proceed-
ings under rule 77(¢) of the Aircrafl
Rules, 1937. On receipt of the report
necessary action will be taken,

3. The Direclor Genera]l of Civil
Aviation conducted surprise inspec-
tions through his officers betwen {3th
March, 1982 ynd 21st March 1982 in-
tended to cover various aspects of fair
safety including any violation of safe-
ty norms by carriage of excess pas-
sengrs. Such inspections cuvered Luck-
now, Patna, Bagdogra, Gauhati Tez-
pur, Jorha! Lilabari, Dibtuegarh, Cal-
cutla, Ranchi, Agra, Varanasi, Khaju-
raho, Chandigarh  .Jammu, Srinagar,
Amritsar and Delhi, The results ol
these inspectiong have revealed that
there have been no violations of sufetv
norms by Indian Airlines by carrying
excessg passengers,

4. Indian  Airlines have ;llr'oud_v
issued instructions on the subject to
their Regional Heads warning them
that any violation of safet:’r norms like
overloading, etc.,, will'be viewed veiy
seriously snd that they would Le held
personally responsible, The Director
General of Civil  Avialion and the
Indian Airlines would continue to
conduct surprise checks top ensurc
sirict compliance with safety regylas
tions. )
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“The
made into the inciden{y revealed tha.
the flight was inadvertently overs
booked ex-Ranchi due to an error by

Traffic Assistant at the Ranchi Cily
booking office.”
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL,
AVIATION (SHRI KHURSHEED
ALAM KHAN): I would like to assure
the Hon, Member that we are quite
conscious of the safety of the passen-
gers in the aircraft. We are as much
conscious of the safety of the passen-
gers-as the Hon. Member is and we
share his anxiety about it.

I would like to assure the Hon. Mem.-
ber that everything possible is being
done and that there is no danger eithcy
to the aiy passengers or to the aircrafl,

As regards {he matters of promotion
and other things, 1 do not know how
these matters come up in this parti-
cular Calling Attentlion,

1 have already admitted that, on
that particurlar day, seven passengers
iravelled from Ranchi to Patna in
excess of the carrying - capacity but
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they were all accommodated. TwoO
passengers were gccommodafed eon
jump seat with proper seat bhelts and
five passengers in the (gabin. There
also they were accommodated by re
moving arm-rests and the seat belts
were expanded and they were ytilised
for .

I

-(Interruptions)

You can yourself try and sce. As
regards the allegation of the Hon.
Member that mucp cargo s heing
taken without accounting for it, 1 re-
fute this allegation and, I must sav
that wherever we have cargo, we al-
ways display jt or mention i{ eilher ir
the Manilest or in other locimen's,

In our air-buses, the carrying capa-
Cily of cargo is from 7 to 10 tones amd
thig hasnever reached the maximum.

Similarly, in Boeing 737 it jx 2 12
lo 3 tonnes and it has never been
reached at any stage to thal extent..

As regards the travelling of the crew
in addition to the employees of the
Airlines, there is a regulation ant ‘here
is permission . that two extra em-
ployees can travel in an  Air-bus and
Boeing 737 while in Avro gnd Fokker
aireralt, anly one employee can travel,

As regards the question raised &y
the Hon. Member about Bagdegra
1light, we have no such complaint from
any quarter, nor this complaint has
ever peen brought to oyr notice.

The Hon, Member said that {rom
Srinagar to Delhi some Hon. Member
of Parliament travelled in cognito. I
do not know. At the same time, I am
sure the Hon. Member will agree with
me that there is no quesaion of hjjo-
cking by an Hon, prember of the House,

(Interruptions)

I do not know if you have ever tra-
velled.

As far as the’ contentment of the
staff of the Airlines ig concerned, 1
assure the Hon. Member that the stafl
of the Airlines are contended and we
are looking to their interests. There
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is no such problem. We are as much
anxious to look to their contentment
and innterests as you are.

This incideny of Ranchj happened
only once. Before that, nothing has
been brought to the notice. But, this
hag helped us, to 3 great extent in
making onr staff more alert and, as
you see, about 7 to 9 gtatians were
checked within 3 week’s time an-
these surprise checks.‘with the ele-
ment of surprise and secrecy, are going
to be a sort of regular [feature for
checking all over. The hon., Member
will glso ;gree with me that we carry
dbout 18 000 passengers on an gverags
per day. They are all carried with
safety and with comforlt, There is no
such, problem as Jiscomfort to them
or any such thing. After all, it is air
travel and in air travel nobody is
© going to take any kind of risk {o the
life of the air-passengers or to the air-
craft or {o the life of the ¢rew.

PROF. MADHU DANDAVATE i Rai-
pur): Had yoy seen Mr. Malik’s des-
patch of 26th March in the Times of
Indin and did you confradict that?

SHR] KHURSHEED ALAM KHAN:
About I.eh passengers?

PROF, MADHU DANDAVATE:

About exira passengers,

SHRI KHURSHEED ALAM KHAN:
Are you mentioning about Leh pas-
sengers—[rom Chandigarh {o I.eh?

PROF. MADHU DANDAVATE: That
is differenl. That has gppeared {oday.
I am yeferring 1o 26th March.

SIHHRI KHURSHEED ALAM KHAN:
1 do not know whatl papers write,

SHR]I ATAL BIHARI VAJPAYFE -
* I had asked whether an independent
Commission of Safety would be ap-
pointed, He has not given a reply io
that,

SHRI KHURSHEED ALAM KHAN:
I do not think there is any need for
such 5 Safety Commission. The
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DGCA is quite competent enough to
carry out this important task which
has been assigned to them.
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PROF. N. G. RANGA (Guntur): I-
it relevant?

SHRI HARIKESH BAHADUE: i am
talking of the most relevaiyy things.
You may not consider it relevant.
Kindly iry to listen, '
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A8 fAgea @ W w WAt g 1%
3EF &% g0 & ACw ¥ spAv Ared |
ATEAT an #Tgars ® o omar Al
sgde & 1 2 g swe A
= F SME 9¥ Jw AT 9T H
fasor framnst w1 & ug WA
793E 7 2 AF &) awwd gt wE
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12 3¢ brs,

Mg. DepuTY-SpEakeRrR in the  Chair
PROF. N. G. RANGA No,

SHRI HARIKESH BAHBADUR: It ;s
net lke that—always hijacking is
taking place, water is mixed with avia-
tion feul.

MR. DEPUTY-SPEAKER: Come {0
the subject.

ot gfdm agga : A9 T o@
foxa a7g ¥ e gfag s A @
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To secure that the gervices are pro-
vided at reasonable charges.
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= qieqs T a1, B | T g
!‘lﬂ,ﬁ!ﬂ“ﬁ 619 Fo Tar, AlA
gh @ ot = I ‘le‘ETTéTE
O W AN T W waT § R
g wi gwr |

MR. DEPUTY-SPEAKER: He has
nut three specific questions.

260 LS—12.
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H 37 & f@AGE FEATE & A
W ¢ AT 37 & ger ¥ a&d
gar @1 Sgar o |

SHRI HARIKESH BAHADUR: Sir,
my very -important question has not
been replied namely whether he was
going to increase the number of planes
on the crowded routes,

R guite AT @A HIfAEY
e T FIAT I ST QA g AR
a‘gersra’ra’rtwﬁﬁlﬁaaﬂﬁﬁl

SH.RI KAMAIL. NATH (Chhind-
wara): Sir, the Minister has glready
elaborated his explanation znd has
answered in TeSponse t0 my predeces-
sors’ Calling Attention Motion.

The Indian Airlines is the gsingle
carrier operating in the country. I do
not think that it should gbuse this
advantage which it has and run its
fleet like some Road Transport Corpo-
ration. I also think the Civil Aviation
Authoritleg are taking the term Air
bus a little too seriously and literally
and are thinking that this is a part of
the Delhi Transport Corporation
family. We are gll concerned about
the profits of Indian Airlines. But,
compulsion of profits should not over-
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shadow the safety factors which are
necessary. "’

. Sir, the a.mcra.ft is not like a bu]loCk-
cart that if you pull its tail more lug-
gages can be loaded. The aircraft is a
highly scientific and. technical machine,
There js a well calculated ratio bet-
ween the passenger section and 1:h-<.'I
luggagé section. '

Some yearg ago, when there was a
Caravalle zir-crash in Bombay, there
was an enquiry made. Ome of the
findings of that Committee which
enquired into the aircraft . crash was
that there was a fire at the end where
the engine was, Passengers from the
rear portion rushed to the froet . So,
the weight ratio changad and the
centre of gravity shifted to the frout
and the plane nose-dived. These are
the critical factors in an aircraft and
in a plane which flies.

In the past, there have been caseS
where somebody entered the cockpit.
The question is not what can pe done—
the questiop is not what is feasible.
The question is what is the legal re-
quirement. The legal requirements
have been made on the basis of 3 very
great and detailed study by the
various authorities and manufacturers
of aircraft sl the world over.

On 9th February this year [ mysell
was coming to Delhi from Nagpur and
when I boarded the plane, I found that
there was a waiter coming from the
restaurant at Nagpur airport and was
carrying some cold drinks—carrying
some Thums up and Campa (Cola or
whaever It was carrying some aerated
waters. But when the passengers
boarded, and were moving forward,
the walter dropped the aerated water
and 31l the other bottles he had in his
hands on the seat. Sir, the plane was
found full that day. This was on 9th
February. I request the WMinister to
make a note of this. The flght was
absolutely full. The flight had come
either from Madras dr Hyderabad.
Since the‘'seat got entirely wet a
passenger had t6 come standing. So,
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here it is not a question of over-load-
ing but a question of total chaos in she
flight,

_ Sir, the.Minister has said that it is
an admitted fact that the passengers
were in the cockpit, I remember clear-
ly one casein the past when a passen-
ger was found in the cockit a prosecu-
tion was launched immedia®®y. This
t]'.1&\];1;_un:-m::d three fo four yearg ago. The
concerned pilot was summarily prose-
cuted. Now, it is an admitted fact
that it has happened on such and such
date. There is no dispute gbout it.
Sir, every aireraft before it jg airborne
a load and a trim sheet is prepared
which is handed over to the Captain
before take off. I would like to know
whether in this load and trim sheet
which wag prepared it was mentioned
that there were seven extra passengers
because the pilot calculates so many
things concerning flying based on this
load and trim sheet. So, what was
contained in the load and trim sheet?
If this excess load was not mentioned
in the load and trim sheet then it wab®
not only very dangerous but fortunate
that the flight did not crash. Based
on this sheet the pilot calculates what
power and speed he pas to give to the
engines. So my point is whether it
was there,

Sir, the Minister hag explained that

an inquiry has been instituted. What
is the need for an inquiry when the
Minister himself has stated that all
this inquiry report come gnd what ac-
tion thereafter is proposed to be
‘taken?
; Sir, in response to another question
the hon. Ministeyr has said that two
passengers were accommodated with
one geat belt. Sir, for ‘a critical thing
like the seat belt it is written that it
has been certified to carry such and
such stress and strain. So, it is not a
duestion that you can have five peopl2s
_ in one belt. The question is not what
you can do hut the question is what
you can legally do. My specific ques-
tion that ijs since the seat belt has a
certlﬁed load whether that certifica-
fion hag been met.
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- MR. DEPUTY-SPEAKER: A bache-
lor like Mr, Vajpayee may not object
to two put tfogether.

SHRI KAMAL NATH: Sir, then the
plane would not take off.

SHRI KHURSHEED ALAM KIAN:
Sir, I.am grateful to the hon, Member
for making so many searching ques-
tions but oneg- thing I would like to
assure him fhat we do not treai the
aircraft—as he said—ilike the DTC bus
Sir, if comparison like this is made
thep it will mean running down'our
own organisation......

SHRI KAMAL NATH: Sir, 1 only
said it appears that you are taking it too
far and making il....

SHRI KHURSHEED ALAM KHAN:
I think you are stretching your imagina-
tion too far.

SHRI KAMAL NATH:
DTC.

I am praising

SHRI KHURSHEED ALAM KHAN:
We do not want ourselves to be compared
with DTC.

MR. DEPUTY SPEAKER: The
Minister’s point is that in the bus you can
travel even above the bus whereas in the
aircraft you cannot. So, you do not com-
pare the bus with the aircraft.

SHRI KHURSHEED ALAM KHAN:
Sir, it is an admitted fact that there were
seven passengers extra in the flight. Even
the Pilot has himsetlf admitted it. There-
fore it has been possible for us to initiate
immediate action. But it will be natu-
ral justice to give him a forma] notice
and to wait his reply. Thereafter im-
mediate action will be taken. It will
not take very long.

As I have stated already, the pilot
has been suspended.

SHRI KAMAL NATH: What about
the Traffic Assistan?

SHRI KHURSHEED ALAM KHAN:
He was suspended. ~Pilot has been suspen-
ded. The Co-pilot has been warned. The
Station-in-&harge has been suspeunded.
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SHRI KHURSHEED ALAM KHAN:

(An hon. Mémber: Why can’t the Minis-
ter be suspended?) We always adhere
to the specifications laid down by the
Manufacturers in all respects regarding
safety and otherwise. .. -

SHRI KAMAL NATH: Regarding
seat-belt certain restrictions are there.

SHRI KHURSHEED ALAM KHAN:
They are not used for three persons and
all that. And, on this particular day,
fortunately we had 40 Japanese small
people who came there and they were all
accommodated; it was possible for us to
accommodate them.

MATTERS UNDER RULE 377

(i) DISCONTENTMENT AMONGST TRIBALS
IN HILLY TRACKS OF MAYURBHANJ
DISTRICT OF QRISSA.

SHRI MANMOHAN TUDU (Mayur-
bbanj): Mr. Deputy Speaker, Sir, I invite
the attention of the Hon. Minister of
Agriculture towards the growing discon-
tentment arising among the thousands of
tribals inhabited in the hillly tracks of
Mayurbhanj District of Orissa. The re-
moval of dead tree-trunks and branches
from the Similipal Hill Forests of Mayur-
bhanj District by the Simillipal Forest
Development Corporation has reduced the
availability of wild mushrooms eaten ex-
tensively by the Tribals.

The simple Tribals living in remote
hamlets situated in the foothills of

Similipal have, other the years, acquired

the habit of consuming “wild mushrooms’
growing on dead tree-trunks and branches.
They collect these mushrooms from the
Hill Forests, they crush them into power
and preserve them for their future use.
These poor Adivasis thereby get the most
nourishing Protein Food from such mush-
rooms growing in the forest. They eat the
mushrooms along with rice,—espectially
during the rains,—when no other veget-
able is available.

In the Similipal Hill Forests, some im-
portant strains of wild mushrooms grow
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abundantly. ‘Marchella’ is one of them.
and it is known for its finé taste and
flavour. The dry ‘Marchella’ has got a
big demand in the international market
and it is sold for as much as Rs. 500/-
a K.G. India exports this variety of
mushrooms, worth about Rs. 28 lakhs a
year. They play an inportant role th the
forest eco-system and act as a medium in
the conversion of fresh leaf and litter,
into palatable and nutritive mushrooms.
locally known as ‘Nada-Chhatu® or
‘Parab Chhatu'.

With the removal of all dead,
decaying and fallen ftree-trunks and
branches by the Similipal Forest Deveclop-
ment Corporation, the Forests will be
deprived of the natural fungus beds which
help in the growth of many rare and
priceless wild mushrooms. The dead and
decaying tree-trunks and branches do not
endanger the forest in any way. On the
other hand, they serve as the base material
for the natural growth of the Protein and
Vitamin-rich food for the local Tribals.

The removal of these base materials
from the forest will also affect the genetic
pool, on which so much research is being
carried out. Apart from affecting the
forest eco-system, the utilisation of the base

- material, as firewood, will also eliminate

some rare species of wild mushrooms,
which have immense medical proportions.
In view of this, I demand that that
immediate steps should be taken to stop
the removal of dead tree-trunk and
branches from the Simpilipal Hill forest
of Orissa by the Similipal Forest Deve-
lopment Corporation.

(ii) CoNsTRUCTION OF RAILWAY LINE
FROM MANKHURD TO BELAPUR AND
ADDITIONAL SUBUBAN LINES BETWEEN
BANDRA AND ANDHERI.

SHRIMATI USHA PRAKASH CHOU-
DHARI (Amravati): The metropolis of -
Bombay with an expanding population is
faced with a gerious mass transportation
problem. To alleviate the situation, pro-
posals were made to the Minister of Rail-
ways, ag a beginning, to construct am
additional pair of suburban railway lines
between Bandra and Andheri and the



